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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 665/2025

INTHE MATTER OF:
JAGAN PRASAD TEHRIYA ....APPLICANT
VERSUS
STATE OF UTTAR PRADESH & ORS. ....... RESPONDENT(S)
INDEX
S. PARTICULARS PAGE
NO NO.

RESPONSE ON BEHALF OF RESPONDENT NO.
4, DISTRICT MAGISTRATE AGRA IN
COMPLIANCE OF THE ORDER DT. 23.12.2025
PASSED BY THE HON’BLE NATIONAL GREEN

TRIBUNAL

A COPY OF THE SAID LETTER DATED 20.03.2026

IS BEING ANNEXED HEREWITH AS ANNEXURE-1

A COPY OF THE SAID LETTER DATED 14.07.2026

IS BEING ANNEXED HEREWITH AS ANNEXURE-2
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THROUGH COUNSEL
| /
BHANWAR PAL SINGH JADON

STANDING COUNSEL FOR THE DISTRICT MAGISTRATE, AGRA

bhanwar09jadon@gmail.com | 9315560584

DATE: 15.07.2026
PLACE: NOIDA
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BEFORE THE NATIONAL GREEN TRIBUNAL
: PRINCIPAL BENCH, NEW DELHI
NOTARIAL | NOTARIAL ORIGINAL APPLICATION NO. 665/2025

SO AR
/(\91—3(\

MATTER OF:

: N PRASAD TEHRIYA «...APPLICANT
VERSUS

STATE OF UTTARPRADESH & ORS. = ...... RESPONDENT(S)

RESPONSE ON BEHALF OF RESPONDENT NO. 4. DISTRICT

MAGISTRATE AGRA IN COMPLIANCE OF THE ORDER DT.

23.12.2025 PASSED BY THE HON’BLE NATIONAL GREEN TRIBUNAL

I, Manish Bansal, aged about 36 years S/o Shri Ram Avtar Bansal, presently
posted as District Magistrate, Agra do hereby solemnly affirm and state on oath
as under:

1. That I, the deponent in the above captioned matter am fully conversant with

the facts of the case and is competent and authorized to swear the present

nothing material has been concealed therefrom:. (

1
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I. BACKGROUND OF THE MATTER

3. That the Applicant in the present O.A has raised grievances regarding the
alleged illegal felling of trees, illegal construction and encroachment in the
ecological sensitive zone of Agra District, particularly, around the Taj Mahal
and along Agra-Gwalior Highway.

4. That the above mentioned O.A was listed for hearing on 23.12.2025, wherein
the Hon’ble Tribunal directed the Deponent to file their reply/response. The
relevant portion of the order has been reproduced herein:

“6. The OA raises substantial issue relating to compliance of environmental
norms.
7. Issue notice to the respondents.”
II. REPLY IS AS FOLLOWS:
5. It is submitted that in compliance of the order of the Hon’ble Tribunal, the

then District Magistrate vide letter dated 20.03.2026 directed the Vice

/J
HARI MOHAN DIXIT

Advocate
fleg, No- 57692

1. Conduct a joint inspection/survey of the green belts in question on the
Agra- Gwalior Highway and other identified areas
ii.  Identify all illegal encroachments and unauthorized constructions and
ensure further action upon them as necessary, and thereby to ensure the
restoration of the sites in question.

A copy of the said letter dated 20.03.2026 is being annexed herewith as

ANNEXURE-1 l
2
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6. It is further submitted that the Deponent again, vide letter dated 14.07.2026,
directed the Vice Chairman, Agra Development Authority to ensure the

necessary actions as required in the issue.

A copy of the said letter dated 14.07.2026 is being annexed herewith as
ANNEXURE-2

7. That the Deponent, being duty-bound under law, is committed to ensuring
strict compliance with all directions of this Hon’ble Tribunal and undertakes

to adhere to any further orders or instructions issued hereafter, without demur

or delay.

8. Hence, the present response is being submitted for the kind perusal of this

-

DEPONENT

on;ble Tribunal and it is prayed that the same be taken on record.

VERIFICATION

Verified at ’%}( /4 on this 13/7 /dg;j,fg of July, 2026, that the contents

of the above affidavit from paragraphs 1 to 8 are true and correct to the best of

my knowledge and belief. No part of it is false and nothing material has been

)5/ 7/ P&

concealed therefrom. h ' TED 1| L\/
! 7 7.,_ P
NOTA 4 DEPONENT
- Gazetted Officer |

'HARI MOHAN DIXIT |
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